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12.53 HRs. 
PAPERS LAID ON THE TABLE 

NOTIFICATIONS UNDER ALL INDIA Sr.RVICES 
ACT 

THE DEPtrrY, MINISTER IN THE 
MINISfRY OF HOME Al'f AIRS (SHRI 
K. S. RAMASWAMY): On behalf of 
Shri Vidya Cbaran Shukla. I beg to lay 
on the Table a copy each of the following 
Notifications under sub-section (2) of sec-
tion 3 of the All India Services Act. 
1951 :-

Ii) G.S.R. 185 publi,hcd in Gazette 
of India dated the 3rd February, 
1968. making certain amendment 
to the Schedule to the Indian 
Administrative Service (Fixation 
of Cadre Strength) Regulations. 
1955. 

(ii) G.S.R. 186 published in Gnzette 
of India dated the 3rd February, 
1968. making certain amend-
ments to Schedule III to the 
Indian Administrative Service 
(Pay) Rilles. 1954. [Placed in 
Library. Sec No. LT-295/68]. 

(iii) G.S.R 326 published in Gazette 
of .J ndin dated the 24th February. 
1968. making certain amend-
ments to the Indian Administra-
Ii,'. Service (l'ixation of Cadre 
Strength) Regulations, 1955. 

(iv) G,S R. 327 published in Gazette 
of India dated the 24th February. 
1968. making certain amendment 
to Schedule III to the ·Indian Ad-
ministrative Service (Pay) Rules. 
1954. 

(v) G .S.R. 328 published in Gazette 
of India dated the 24th February. 
1968, making certain amend-
rru:nts to Schedule III to the 
Indian Admini:.trotive Sc"\'ice 
(Pay) Rules. 1954. 

( ,i) G.S.R. 329 published in Gazette 
of India dated the 24th Feb.ruary. 
1968, makina: certain amend-
ments to the Indian Administra-
tive Service (Fixation of Cadre 
Strength) RegulationS, 1955. 
[Placed in Library. See. No. LT-
387/68]. 

PUBLIC ACCOUNTS COMMfITEE 
NINETEENni Rr:poaT 

SHRI M. R. MASANI (Rajkot): 
beg to preo.ent the Nineteenth Report of 

the Publie Accounts Committee on Ap-
propriation Accounts (Defence Services). 
1965-66 and Audit Report (Defence Ser-
vices), 1967. 

~  HRS. 

BUSINEss OF THE HOUSE 
THE MINISTER OF PARLIAMEN-

TARY AFFAIRS AND COMMUNICA· 
TlONS (DR. RAM SUBH.'\GH ~  : 
Governmcnt us n s ~ in this House for 
the week commenci':lg Monday the lith 
March. 1968. will consist of:-

(I) Further Discussion on the Gene-
ral Budget for 1968·69. 

(2) Submission to the vote of the 
HOllse of Demands OIl Account 
(General) for 1968-69. 

(3) Discussion and voting on . the 
Supplementary Demands for 
Grants for 1967-68. 

(4) Consideration and pUling of:-
ti) The Delhi Municipal Cor-

poration Bill. 1968. 
(ii) The Iammu & Kashmir Re-

presentation of the People 
(Supplementary) Bill. 

SHRI SONAVANR (Pandharpur) : Sir. 
yc,terday, there was a resolution on the 
atrocities committed on the Scheduled 
Castes and Scheduled Tribes. and that dis-
cussion remained inconclusive. I would 
draw your attention to the items on the 
asenda for today according to the List of 
Business which says that whatever is Dot 
completed on the consideruti('n of IIDY 
Government business entered in the re-
vised list of hllsines., for Thursday. 7th 
March. 1968 and not concluded on that 
dar will be taken up. This basiness which 
\Va' not concluded YI!"(erdllY does not 
find a IIlace in Dr. Ram Subbap; Sinab" 
Jist. I would humbly submit to you that 
accordin!! 10 your direction. on the nellt 
allotted d"y. this hu.iness should find a 
place. 

MR. SPEAKER: Let the Business 
Advisory Co.mmiUec look into it. Dr. 
Ram Subhag Sindt also will be there. 

SHRI R. D. BHANDARE (Bombay 
Central): On a: "mnt of order. Sir. I 
am referring to Rule 376 (2) which IIIYI I 

"A point of order may be niIed in 
relation to the business before the 
Houlle at the moment: 


